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Marth 12,21120.

Thc Kerila Flnane BllL 202t1

Rmdndetbn of ttc Govrmr

The Gorremor has made necessary recomnrendation under Article

207 (1) of the Cmstirrtion of naia in rcspect of the aborre Bi[.

S. V. Umikrbhnan Nair,

Sectary.


